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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

Ex Application No. 76/2025 

IN 

Original Application No. 584/2023 

 

In the matter of: 

 

Rajender         Applicant 

Versus 

     Union of India & Ors.      Respondent (s) 

 

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO. 3 

(HARYANA STATE POLLUTION CONTROL BOARD)  

 

Most Respectfully Showeth: 

1. That present execution application has been filed seeking execution of 

the order dated 03.10.2023 whereby OA was disposed of directing the 

HSPCB, Fatehabad to duly consider the complaint of the applicant in 

accordance with law. A copy of order dated 03.10.2023 is attached 

herewith as Annexure R/1. 

 

2. That vide order dated 14.11.2025, Hon’ble Tribunal directed the 

answering respondent to file the compliance report before the next date 

of hearing. 

 

3. That this report is being filed through Sh. Kavi Raj, Regional Officer, 

Haryana State Pollution Control Board, Fatehabad Region who is 

authorized and competent to file the same on behalf of answering 

respondent. At the outset, it is humbly submitted that as per order dated 

03.10.2023 passed by this Hon’ble Tribunal, complaint of the applicant 

was considered by the applicant and appropriate steps were taken to 

conclude the requisite action, if required. It is humbly submitted that no 

action was required on the part of answering respondent in facts and 

circumstances of the case as explained in subsequent paragraphs. 

 

4. That on 16.10.2023, the complainant, Sh. Rajender, submitted a 

complaint to the office of the Haryana State Pollution Control Board 

(HSPCB), Fatehabad Region at Hisar. A copy of the said complaint is 

annexed herewith as Annexure R/2. The site in question i.e. the under-

construction Bio-Gas Plant at Village Kajalheri, Fatehabad, was 

inspected by the concerned Field Officer on 02.11.2023. During the 

inspection, it was observed that a Bio-Gas Plant was being constructed 
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by the Panchayati Raj Department. In view of allegations made in 

complaint and site inspection, a Show Cause Notice (SCN) was issued 

to the Executive Engineer, Panchayati Raj Department, Fatehabad, vide 

letter No. 2170 dated 20.11.2023. A copy of the SCN dated 20.11.2023 

is annexed as Annexure R/3. The Panchayati Raj Department, 

Fatehabad, submitted its reply to the aforesaid SCN on 13.12.2023. A 

copy of the reply dated 13.12.2023 is annexed herewith as Annexure-

R/4.  However, due to certain ambiguities in respect of the Project Plan, 

design of the project, flow chart, product details, volatile organic fraction 

in raw material, a letter dated 01.01.2024 was issued to the Panchayati 

Raj Department seeking clarification of these points. A copy of the 

clarification letter dated 01.01.2024 is annexed as Annexure R/5. In 

response thereto, the Panchayati Raj Department submitted its reply 

dated 08.01.2024 and submitted that the said project is covered under 

White category of HSPCB industrial categorizations as per process and 

raw material fraction. The said reply dated 08.01.2024 is annexed 

herewith as Annexure R/6. 

 

5. That matter was discussed with the Competent Authority of Haryana 

State Pollution Control Board (HSPCB), Panchkula In this regard, a 

meeting was held on 07.02.2024 under the chairmanship of the then 

Chairman of the Board. During the said meeting, the Chairman directed 

the representatives of the Panchayati Raj Department to submit the 

Detailed Project Report (DPR) and specify the category of the project as 

per HSPCB policy. In compliance thereof, the Director, Rural 

Development Department, Haryana, submitted the details of the DPR 

and the categorization of various Bio-Gas Plants operational and/or 

proposed in the State of Haryana as per HSPCB policy, stating that the 

subject project falls under the White Category as per HSPCB office order 

vide No. I/108468/2022 dated 06.04.2022. Copy of HSPCB office order 

No. I/108468/2022 dated 06.04.2022 is annexed as Annexure R/7. As 

per new categorization policy of CPCB issued in February, 2025 also 

adopted by HSPCB on dated 01.08.2025, such project falls under white 

category (Sr. No. 53) and thus, is not required to obtain Consent to 

Establish (CTE) and Consent to Operate (CTO) from the Board. Copy of 

policy order of CPCB issued in February, 2025 also adopted by HSPCB 

on dated 01.08.2025 is annexed as Annexure R/8. 

6. That in so far as CPCB Guidelines of March, 2022 relied upon by the 

applicant, it is submitted that name of policy itself clearly says that same 

is w.r.t. Compressed Biogas plant and not for Gobar-gas plant in 

question. It is relevant to mention here that in bio-digesters /Gobar-gas  
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